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 22nd  July,  970  making  cer-
 tain  further  amendment  to
 Notification  No.  Ss.  0.  4873
 dated  the  8th  May,  1970,

 (vi)  Ministry  of  Petroleum  800
 Chemicals  and  Mines  and
 Metals  (Department  of  Petro-
 leum  and  Chemicals)  Order
 No.  7(39)/70-Ch.  III  dated
 the  28th  July,  1970,  making
 cartain  amendment  to  Notifi-
 cation  No.  S.O.  873  dated
 the  8th  May,  1970.
 Ministry  of  Petroleum  and
 Chemicals  and  Mines  and
 Metals  (Department  of  Petro-
 leum  and  Chemicals)  Order
 No.  7(!8)/70-Ch.  III  dated  the
 28th  July,  1970,
 S.O.  2857  published  in
 Gazette  of  India  dated  the
 4th  August,  1970.
 8,  0.  3647  published  in
 Gazette  of  India  dated  the
 3rd  November,  970  making
 certain  further  amendment  to
 Notification  No.  S  O.  873
 dated  the  I8th  May,  ‘1970,
 [Placed  in  Library.  See  No.
 LT-466/70)

 (vii)

 (viii)

 (ix)

 (3)  Accopy  of  Ministry  of  Petroleum
 and  Chemicals  and  Mines  and
 Metals  (Department  of  Petroleum
 and  Chemicals)  Resolution  (Hindi
 and  English  versions)  published
 in  Notification  No.  S.O.  3(04  in
 Gazette  of  India  dated  the  Jlth
 September,  970  constituting  a
 Working  Group  to  study  inter  alia
 cost  structure  of  the  25  bulk  drugs
 together  with  the  Order  published
 in  Notification  No.  S.O.  3005
 (Placed in  Library.  See  No.  LT-
 46  4/70).

 (4)  8  statement  showiag  reasons  for
 delay  in  laying  the  above  papers.
 [Placedin  Library.  See  No.  LT-
 4617/70).

 Mineral  Concession  (Third  Amendment)
 Roles,  and  Papers  under  Companies

 Act

 SHRI  D.  R.  CHAVAN:  On  behalf
 of  Shri  Nitiraj  Singh  Chaudhary,  I  beg  to

 e
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 lay  on  the  Table  :

 (l)  A  copy  of  the  Mineral  Concession

 (2)

 (Third  Amendment)  Rules,  970
 (Hindi  and  =  English  versions)
 Published  in  Notification  No.
 G.S.R.  9°4  in  Gazette  of  India
 dated  the  Sth  December,  1970  under
 sub-section  ()  of  section  28  of  the
 Mines  and  Minerals  (Regulation
 and  Development)  Act,  ‘1987:
 [Placed  in  Library.  See  No.  LT-
 4619/70).

 A  copy  each  of  the  following
 papers  (Hindi  and  English  versions)
 under  sub-section  (l9  of  section
 6I9A  of  the  Companies  Act,  956  :

 (i)  (a)  Review  by  the  Govern-
 ment  on  the  working  of
 the  Manganese  Ore  (India)
 Limited,  Nagpur  for  the
 year  1968-69.

 Annual  Report  of  ‘the
 Manganese  Ore  (India)
 Limited,  Nagpur  for  the
 year  1968-69.  along  with
 the  Audited  Accounts  and
 the  comments  of  the
 Comptroller  and  Auditor
 General  thereon.  [Placed
 in  Library,  See  No.  LT-
 4620/70).

 (b  )

 Review  by  the  Govern-
 ment  on  the  working  of
 the  Manganese  Ore  (India)
 Limited,  Nagpur  for  the
 year  969-70.

 (ii)  (a)

 Annual  Report  of  the
 Manganese  Ore  (India)
 Limited,  Nagpur  for  the
 year  1969-70  along  with
 the  Audited  Accounts  and
 the  comments  of  the
 Comptroller  and  Auditor
 General  thereon.  [Placed
 tn  Library.  See  No.  LT-
 4621/70).

 (b  =

 (3)  A  statement  (Hindi  and  English
 versions)  showing  reasons  for  delay
 in  laying  the  papers  mentioned  at
 (2)  हुइ  above.  [Placed  in  Library.
 See  No.  LT-4622/70).


